
12549 Demands CHAlTRA 29. 1883 (SAKA) for Grants J ~  

President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962. in 
respect of 'Pre partition of Pay-
ments· ... 

DEMAND No. lI4--CAPITAL OUTLAY ON 
INDlA SECURITY PRESS 

"That a sum not exceeding 
Rs. 29,87,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
whIch will come in course of 
d m~nt during the year ending 
th(' 315t day of March, 1962, in 
respect of 'Capital Out.1ay on 
India Security Press'." 

DEMAND No. lIS-CAPITAL OUTLAY ON 
CUIIRENCY AND COINAGE 

"That a sum not exceeding 
Rs. 9,42,25,000 be granted to the 
President to complete the sum 
necessary to deLray the charges 
which will come in course ot 
payml'lIt during the year ending 
th(' 31st day of March, 1962, in 
respect of 'Capital Outlay on Cur-
rency and Coinage'." 

DEMAND No. 116--CAPITAL OUTLAY ON 
MINTs 

"That a sum not exceeding 
Rs. 6,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year endin, 
the 31st day of March, li62, In 
respect at 'Capital Outlay OIl 

Mints'." 

D&NAKD No. o~ VALtT8 
01' PaBIOlQ 

"'naat a sum not esceedJn, 
RB. 1,36,17,000 be p-anted to the 
President to complete the WIll 
""C"SI81'7 to defray the c:barIeI 
whic:h wID eome In course of 

payment during the year cndin, 
the 31st day of March, 1962, in 
respect ot 'Commuted Value of 
Pensions'." 

DEMAND No. ll8-OrHER CAPITAL Om--
LA'\.' 0.' THE MINISTRY OF FINANCE 

"That a sum 110t exceeding 
Rs, 74,67,59,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course ot 
paym.'nt during the year ('ndin, 
the 31st day of March, 1962, in 
respect of 'Othen Capital Outlay 
of the Ministry of Finance'." 

DEMAND No. 119-CArrTAL OUTLAY ON 
GRANTS TO STATES FOil DEVELOPMENT 

"That a sum not exceedin, 
Rs. 15,73,00,000 be grantt'd to the 
PI'l';;idpnt to eompld(' the sum 
necessary to defray the char,l's 
which will com!' in course of 
payment during the year endin, 
the 31st day of March, 1962, in 
rpspl'ct of 'Capital Outlay on 
Grants to States for Devf'lop-
mpnt'," 

DEMAND No. 120-LoAN8 AND ADVAHC-
: ~ BY THE CENTRAL GoVERNMENT 

"That a sum not cxeecdin, 
RI. 1,56,38,60,000 be granted to the 
Prc3ident to compleul the .um 
necessary to defray the chargel 
which will come in COUI'Ie ot 
payment during the year endlnI 
the 31st day ot March, 1982, In 
respect ot 'Loan. and Advancel 
by the Central Oovemment'." 

.... • ..... : Now, there are dill 
10 more minutes. The BOUIe ,dll 
now take up the othC'l' ema d~ IJ"" 
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.. after another. We shall take up the 

Demands relating to the Department 

of Atomic Energy first. 

D&MAND No. 102-DEP.ARTMENT OF 

ATOMIC ENERGY 

Mr. Speaker: The question is: 

"That a sum not exceeding 

Rs. 15,06,000 begran.ted to the 

President to complete the sum 

necessary to defray the charges 

which will come in course of 

payment du";;lg tne year ending 

the 31st day of March. 1962, in 

respect of 'Department of Atomic 

Energy'." 

The motion was adopted. 

. DEMAND No. 103-ATOMIC ENERGY RE-

SEARCH 

Mr. Speaker: The question is: 

"That a sum not exceeding 

Rs. 5,36,80,000 be granted t:J the 

President to complete the sum 

lIl'cessary to defray the charges 

which will come in course of 

payment during the year ending 

the 31st day of March. 1962, in 

rC!lpcct of 'Atomic Energy Re-

search'." 

The m(lLirm UlU ~ (n/opted. 

DEMAND No. HI-CAPITAL O'JTLAY OF 

'I'IlE DF.I'AI1'I'Mr!'ll' OF A-rO:'.HC ENERGY 

Mr. Speaker: The question is: 

"That a sum ,)t e~ : 'eed' lP' 

Rs.5,00,49.000 be grnntpd i 3 t' . .! 

President tv comp,!'L" 1j.<: ~ m 

neccssary to defray til! charges 

which will come )11 CO'.lr.se of 

p1yment during the year ending 

the 31st day of March, 1962. in 

respect of 'Capital OHtlay of the 
Department of Atonlic Energy· ... 

The motion was adopted. 

DEPARTMENT OF PARLIAMENTARY 

AFFAIRs 

Mr. Speaker: We will now take up 

Demands relating to the Department 

of Parliamentary Affairs. 

l)EMAND No. 104--DEPIARTMENT 

PARLIAMENTARY AFFAIRS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 

Rs. 2,35,000 be granted to the 

President to complete the sum 

necessary to defray the charges 

which will come in course gf 

payment during the year ending 

the 31st day of March, 1962, in 

respect of 'Department of Parlia-

mentary Affairs'." 

OF 

Shri T. B. Vittal Rao (Khammam): 

Mr. Speaker, Sir, I have not much to 

sayan this Demand except a few 

words regarding the assurances that 

are given by the various Ministers. 

The Department of -Parliamentary 

Affairs is responsible to chase them, 

that is to say to see that these assur-

ances are fuifllJed. I am sorry the 

Minister at Parliamentary Affairs baa 

not displayed the "Jgour that he dis-

played during the First Lolc Sabha 

when many assurances used to be ful-

filled. The other day in the Com-

mitt!:'e on Assurances I found that 

the a':.suranccs IJ,at had been given 

by the val-ious Ministers during the 

F';rst Ses<,n, at the Second Lok Sabha 

have not be!'n :fulfilled. Therefore, I 

would re ... ~ ~ t him to pursue the 

other Ministers with a little more 

vi~o r ;,nd see th:H thesp assurances 

are kept up. 

Then, the other day ~ raised the 

question. and my colleaguE" Shl'.l;.,lati 

Parvathi Krishnan bas raised it no':"", 

of the ~ tmdit re incurred by the "'e-

convening ot the Rajya Sabha. The 




